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CENTRAL AOMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

C«A» NO* 860/92 DECIDED ON « ^ n loot
n*P. NO. 1593/92 utLiUtU ON . 5.8.1993

^*9®' ... Applicant
Va.

Miniatry of Dafanca through ita
S.«.t.ry i, Anoth.r ... H„po„d.nt.

CORAM. t

THE HON'BLE MR. JUSTICE W. S. MALIMATH, CHAIRMAN
The hon'ble mr. justice s. k. ohaon, vice chairman
THE HON'BLE MR. B. N. DHOUNOIYAL, MEMKR (A)

Shri W. K. Rao, Counaal for tha Patitionar

?* f^®»chandani, Sr. Counaal withShri J. C. Madan, Counaal for Reaporrienta

order (oral)

Hon'bla Mr. Juatica V. S. Malimath —

Tha laarnad counaal for tha raapondanta aubmittad that
tha patitionar, Shri Ram Sagaria aarwicaa hava ainca ta an
ragulariaad. In that view of tha mattar, tha laarnad counaal
for tha patitionar rightly aubmittad that thia patition
doaa not aurviua. Thia patition ia accordingly diapoaad of.
Conaaquently, M.P.1593/92 also doaa not aurviwa and tha aama
atanda diapoaad of accordingly. No coata.

nambar va; Vice Chairman (j) Chairman


